
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

aANo. 291 	 199 2 

DATE OF DECISION 26.3.92 

P. Krishnan 	 / 
APplicant7) 

Mr. G. Hariharan. 	 Advocate for the Applicant (4 
Versus 

Union of India represented by 
B pondent (s) General Manager,outhern Rdilwa, 

Madras and others 

'Mr. M. C. 	ierian 	 Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. P.S. HABEEB MOHAMED, ADMINISTRATIVE MEMBER 

The Hon'b!e Mr. N. DH1RMADAN, JUDICIALMEMBER 

1'. Whether Reporters of local papers may be allowed to see the Judgement'?4
2. To be referred to the Reporter or not ? Li, 

Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ? 	.-" 

JUDGEMENT 

MR. N. DH1RMADAN, JUDICIAL MEMBER 

The applicant worked under the -second respondent 

as a casual labourer from 1970 up 21.3.1983. His grievanôe 

is that in spite of direction from the High Court to 

dispose of his representation, the respondents have not 

considered his claim and passed appropriate orders except 

sending Annexure A-2 letter dated 17.3.86 informing him 

that respondents 'are seeking clarification from the 

Supre Ourt in regard to the implementation of the 

directions in Inderpal Yadav's case. 

2. 	According to the applicant, when his service was 

terminated in 1983, he filed O.P. 7636/85 before the High 

Court which was heard and disposed of, as per Annexure A-i 
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judgment directing disposal of Annexure ..5 representation 

therein Submitted by the applicant inthe light of the 

decision of the 'Supreme Cburt in Inderpal Yadav vs. Union 

of India (1985 (2) SCC 648). Thereafter, he got Annexure 

A-2 intimation which he is challenging in this case. He 

waited for Some time for getting further intimation and 

Submitted repeated representations. ultimately, he sent 

Annexure A-3 layer's notice dated 23.7.91 to the Sr. 

DIvisional Personnel Officer and others of tl -e Southern 

Railway, Palghat Stating all the facts and claiming that 

he is entitled to re-engagement. 

When the matter came up for admission on 12.3.92 

the learned counsel for the respondents was directed to 

get instructions on the matter. Accordingly, he produced 

the file pertaining to the disposal of the appllèant's 

representation pursuant to the direction of the High Court 

and submitted that the direction of the High Court has been 

complied with by passing an order dated 5.5.1987. FIe.,. 

furthérSbmitted that copy of the order has been Served 

on the applicant, but there is no acknowledment or other, 

evidence 'to Show that Such an order has been comunicated 

to the applicant. 

' In thi ' rder itself, they have admitted that the 

applicant has been Working in the Railway and he has been 

granted temporary status taking into cons ideration 339 days 

- 	of casual service rendered by hixn. In the order it is also 

stated that the applicant is far junior for being considered 
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for Screening and empanelñènt. However, from the order 

itis clear that the applicant's name is included in the 

list of casual mazdoors for being regularised in terms of 

the direction of the Supreme (burt. Since Annexure A_3 

lawyer's notice and Annexure A-6 representation are 

rernainundisosed we are not consideringthe contentions 

r8ised by the applicant before uS.. We are leaving it to the 

Administrative authority to consider 4i4 and pass appropriate 

orders jlv eec.4-dA,.-4 W& (. 

Accordingly, We are satisfied that justice will be 

met in this case if we dispose of the application directing 

the second respondent to dispose of Annexure A.-3 along with 

4

4.- 
Annexure A-6 which hatbeen p=4 along with this 

application as hh part.i, i.iett.J Hence, we admit 

this application and direct the second respondent to pass 

orders on the representations submitted by the applicant 

within a period of two months from the date of receipt of 

a copy of this judgment. A copy of the final, order 46 

passed,should be served on the applicant without delay. 

The application is disposed of as above. There will 

be no order as to costs. 

(N. DHARtviADN) 
	

(P.S HABEE3MOHAMED) 
JWDICIAL MEMBER 
	

ADM INIS TRATIVE MEMBER 
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